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execute the decree of partition even of
lands assessed toward cevenue 50 as

~tn avoid delay in execution of partition
decrees?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI NAR-
SINGH YADAV): (a): No complaint
regarding delay in execution of parti-
tion decrees has been received in this
Ministry with reference to the Civil
Procedure Code.

(b) and (c¢). Do not arise.

(d) Government hag no such pro-
posal under consideration at present.

Payment of T.A. Bill of Railway
a Officers

1746. SHRI N. K. SHEJWALKAR:
Will the Minister of RAILWAYS ke
pleased to state:

(a) the rules governing the claim
checking and payment of Travelling
Allowance Bili submitied by Railway
Officers:

(b) whether the Travelling Allow.
ance DBilis are subject to  scrutiny
Lefore actual payment;

(c) if so, whether claiming ano
amount not found due under rule-
comstitules an offence making oflicers
liable for disciplinary action; and

(d) if so, the names of Commercia}
and other Officerg against whom dis-
ciplinary action has been initiated
and/or is proposed to be initiated on
Aliahabad Division for drawing pay-
maent of Travelling Allowance Bills
during the period Aprij 1975 to August,
1977 though their visits were purely
on Private Account?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) The rules gov-
crning the claim, checking and pay-
ment of Travelling Allowance bills
submitted by Railway Officers are con-
tained in Chapters II and III of the
Indian Railway Establishment Code
Vol, I and paras 415 and 416 of the
Indian Railway Code for the Accounts
Department Part I, supplemented by
administrative instructions issued by
the Ministry of Railways from time
to time.
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(b) Yes. The T. A, Journals are
subject to pre-check before passing
them for payment.

(¢) Incorrect claims are disallowed
Qs a result of internal check. Wrong
claims are treated as an offence only
where malafide intentions are in-
volved.

(d) No such case has come to light.

Appointments in Bongaigaon Petro-
chemicals Project

1747, SHRI AHMED HUSSAIN . Will
the Minister of PETROLEUM AND
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) the (i) total number of officials
recruited by the Bongaigaon Petro-
chemicals  Project, (ii) number of
officiuls  from amongst them in the
seale of pay of Rs. 500/- and above
Assuni ¢ nd number of Scheduled Caste,
Scheduled Tribe and other minority
communities (Separately in each case)
amongst them;

(b) whether  the project is giving
due representation to the local people
of Assam, minority communities and
other reserved  categories at the time
of rucruitmont to all the  posts/
cadres;

(¢) whether some posts are being
filled by appointing other general
calcgories veserved for various cate-
gories due to non.availability of re-
served and minority community
candidates; ang

(d) total number of press advertise-
ments released throughout India noti-
fying vacancies and number of them
issued in Assam Press?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a) to (d).
A statement is attached.

Statement
The total number of officials recrui-
ied by Bongaigaon Reflnery and Petro-
chemicals Limited (as on 31-10-1877)
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15 three hundered and tharty The num-
ber of afficipls amongst them in the pay
scale of Rs. 500/- and sbove is one
hundred and fifty six  The number
of officials belonging to Scheduled
Caste/Scheduled Tribes 13 as follows -

Scheduled Scheduled
Caste Tribe
In the pay scale luss than
Rs 500/- 17 18

In the pay scale of Rs 500/-
and above 8 4

Due representation 1s given to res-
erved calegories at the ime of recrwit-
ment and rclaxations are given in the
follownig areas

_—

(1) Age 1s relaxed iy 5 ye.rs

(2) Percentage of marks in mim-
mum qualifications 15 relaxed by 5
per cent

Due to non-availabiity of reserved
category candidates some of {he posts
are filled by appomnting candidates of
general category, The total number
of advertisements released m the press
notifying vacancies since March, 1074
upto 9th November 1877 1s 46 and all
of these were smumultaneously adverti-
seg in the Assam News-papers

With regard to nroportions of
persons belonging to the other minority
communitieg and local people of Assam
Government do not propose to collect
this information as collechion of such
statistics 1z not 1in the interests of natio-
nal integration

Contracts Awardeg to SC. and 8T ea
Northern Rallway

1748 SHRI D AMAT Will the Minis-
ter of RAILWAYS be pleased to stute

(a) th& number of Scheduled Castes
and Scheduled Tribes persons who have
been awarded petty contracts on the
Northern Railway during the 1last
two years and

B dhe numba- @f e salagt-
g tg Scheduled Castes who applied?
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THE MINISTER OF STATE IN THE
MINISTRY GF RAILWAYS (SERI
SHEO NARAN) (a) 20 persons bellef-
ging to Scheduleq Castes have baen
awarded catering/vending contiracta

(b) 38 persons belonging to Schedu-~
led Castes applied for the contracts.
No person belonging to Scheduled Tribe
applied for the contract

@onversion of Lines in Bahar inte
Broad Gauge Lines
1740 SHRI CHANDRADEO PRASAD
VERMA Will the Minister of RAIL-
WAYS plessed lo slale

(a) whether Government had taken
1 deaision lo convert  Ara Sasaram
ind Fatuha-Islampur Lnes in Bihat
mlo broad gauge Lines and

(1Y 1f » the time by which 1t would

be done?

THE MINISTER QOF STATE IN 1HE
MINISTRY OF RAILWAYS (BHRI
SHEO NARAIN) (a) No

(b) Does not arise

Collaboration Agreement with
M/s Farmafin

1750 PROF R K AMIN Will the
Minister of PETROLEUM AND CHE-
MICALS AND FERTILIZERS be
pleasesd to state

(a) whether IDPL had taken ap
proval of its Board of Directors and
from the Cabinet before signing the
collahoration agreement with M/s Far
mafin,

(bd if not who 18 responmble for
this lapse and irregularity, and

(¢} what action Government have
taken or propose to take for this
lapse?

THE MTNISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H N BAHUGUNA) (a)
The approval of the Board of Directors
of TDPL was accorded on 21-3-77 to the
collaboration agreement doted 6-12-76
with M/a Farmafin of Italy, The
Board of Directors of TDPL were, hmrh
ever fopl (o (de plodure regactiag Of<
progress of negotiation at their meet-





